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She has been heard on admission and interim relief,
In this 04 under Section 19 of the Administrative

TribunaTs'Act, 1985, the applicant has Prayed for quashing

the order dt.1.7.1992 by which he has been placed under
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Suspension. It s not the case of the applicant that the
suspension order has been issued by an authority which is hot
Competent to pass the same. It has also come on record fhat
the applicant Was arrested on 1.7.1992 and remained in jail
for 8 days. A memorandum of charges dt.24.7.1992 has also
been issued to him. In the absence of any Tegal ground for
chaTlenging the order of suspension at this stage, we see no
merit in this o4, It is dismissed at the admission stage
itself without any prejudice :;”the right of the applicant to

approach the Tribunal against the final order which may be

passed against him in the disciplinary Proceedings already
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